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3eeT / ORDER

PER: SANDEEP GOSAIN, J.M.

This appeal has been filed by the assessee against the order of the Id.
CIT(A)-2, Jaipur dated 27/06/2019 for the A.Y. 2005-06.

2. The hearing of the appeal was concluded through video conference in

view of the prevailing situation of Covid-19 Pandemic.

3. The Id. AR of the assessee has filed an application for withdrawal of this
appeal mentioning the fact that the assessee filed Form-1 and Form-2 on
24/12/2020. Form-3 has been received on 02/02/2021. For filing Form-4, there
is a requirement of Appeal Cancellation Certificate. Therefore, he requested to
grant Appeal Cancellation Certificate/Letter. The contention made in the
application reads as under:

"With reference to above we are to state that we have filed Form-1 and Form-2 on
24/12/2020. Form-3 has been received on 02/02/2021. We have also made
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payment of Rs. 158620/- through Challan No. 00001 dated 14/06/2021. For filing
Form-4, there is a requirement of Appeal Cancellation Certificate/Letter.
Therefore, we request you to grant us the same so that we can file Form-4.

Your honor requested kindly to provide us Appeal Cancellation Certificate/Letter.

Thanking you

Yours faithfully

For Jagat Singh Surana
B.P. Mundra/Prabha Rana
A R 7

4. The Id DR has raised no objection if the appeal of the assessee is allowed

to be withdrawn.

5. Therefore, in view of the fact that the assessee has already approached
for Appeal Cancellation Certificate and prayed to withdraw the appeal,
therefore, we permit the assessee to withdraw this appeal. Accordingly, the

appeal of the assessee is dismissed as withdrawn.

6. In the result, this appeal of the assessee is dismissed.

Order pronounced in the open court on 15" November, 2021.
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